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Statement

List of Countries where Nylon Tyres are 
Exported

1. Afghanistan
2. Abudavi
3. Australia
4. Austria

5. Burma

6. Behrein

7. Denmark

8. Ethiopia

9. Fizi Island

10. G. D. R.

11. Guyana
12. Hongkong

13. Iraq
14. Jordan

15. Kenya
16. Kuwait

17. Libaria
18. Malavi
19. Malaysia
20. Moritus

21. Muscat

22. Nepal
23. Nigeria
24. Panama Republic

25. Poland

26. Romania

27. Qutar
28. S. Vietnam
29. Saudi Arabia

30. Sieraleone

31. Sudan

32. Thailand

33. UAR

34. USA

35. USSR

36. W. Germany

37. Yugoslavia________

12.03 brs.

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE

Reported Misappropriation of over Sixty 
Lakhs of Rupees from the State Bank 

of India, New Delhi.

SHRI PILOO MODY (Godhra) : Sir,
1 call the attention of the Minister of 
Finance to the following matter of urgent 
public importance and request that he may 
make a statement thereon

"The reported misappropriation of 
over sixty lakhs of rupees from the 
State Bank of India in New Delhi.”

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (VITTA MAN
TRALAYA MEN RAJYA MANTRI) (SHRI 
K. R. GANESH) : Mr. Speaker, Sir, parti
culars as are availabe of the incident that 
took place on 24-5-1971 arc as follows :

At about 12.30 P. M. on the 24ih May, 
1971 Shri V. P. Malhotra, Chief Cashier ol 
the State Bank of India, Parliament Street, 
took out a  sum of Rs. 60 lakhs in hundred 
rupees notes from the currency chest of the 
State Bank of India, Parliament Street 
Office. According to the Officer-in-Charge 
of Cash, and the Deputy Chief Cashier 
responsible for the withdiawal of cash from 
the Currency Chest who gave the above 
information, Shri Malhotra told them that 
the money was needed for making some 
large payment. He is further reported to 
have told the Deputy Head Cashier that he 
would give him the relative voucher shortly. 
The money was taken by Shri Malhotra in 
the bank's staff car requisitioned by *iim 
from the Security Officer for some urgent 
official work. Shri Malhotra had the box 
containing Rs. 60 l^khs kept in the bank's 
car, drive it himself and took it to a  short 
distance from the bank’s office where he 
was allegedly met by some person, who sat 
with him in the car.

At about 2.30 P. M. Shri Malhotra 
accompanied by a police officer, came to the 
Parliament Street Police Station to report 
that he had fallen a victim to a fraud of 
Rs. 60 lakhs and the box containing the 
money had been shifted into a taxi at 
Sardar Patel Marg. The police investiga
tion started soon thereafter.

At about 10.30 P. M. on 24-5-1971, the
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entire amount, with the exception of a sum 
of Rs. 5,700 is reported to have been 
recovered from one Shri Rustam Sohrab 
Nagarwala who has been arrested by the 
police. Subsequently, at the instance of the 
accused a further sum of Rs. 2,600 was 
recovered from a friend of his. The accused 
was produced before a magistrate and has 
been sent for judicial custody. The police 
investigation is still continuing.

The State Bank of India authorities are 
separately looking into the various aspects 
connected with this incident. Shri V. P. 
Malhotra has been suspended by the bank 
management pending investigation. By an 
order of the court, the sum of Rs. 59,94,300 
has been entrusted to the State Bank of 
India, under bond.

SHRI PILOO MODY : To begin with, 
I would like to make a complaint that the 
Minister’s statement was handed to me only 
at 7 minutes to 12. In this particular case, 
it was not material because anybody who 
has read t he newspapers this morning would 
have read more about it than what the 
statemeni says. You will note that the 
statement conveniently forgets to mention 
that Mr. Malhotra went to the Prime 
Minister's house. It also conveniently 
forgets to mention that at the Prime Minis* 
ter’s house, he was told that the Prime 
Minister is in Parliament House, at which 
point he comes to Parliament House. I 
do not koow how the chief cashier of a bank 
can possibly have access to the Prime 
Minister’s house and thereafter can wander 
into Parliament House and get confirmation 
of the fact that he has been duped. (Inter
ruptions). 1 do not want Mr. Salve to
defend the Government; I am sure Govern* 
ment is strong enough to defend itself. Nor 
do 1 understand how this cashier can come 
into this House, when all o f us have so 
much trouble to get our friends and relatives 
into the galleries here, to ascertain that no 
such thing had happened and that he has 
been duped, then go to the police station 
and make his statement there. What is 
most fantastic is not the swindling part of 
it. People are swindling this country left 
and right a dozen times a day...

AN HON. MEMBER : People like
yon.

SHRI PILOO MODY : Not by people 
Uk* me as is menUotpd but by ft $re*t m*ny

people in this very House, who do this 
from day to day. (Interruptions).

SHRI C. C. DESAI fSabarkantha) : I 
object to this statement.

SHRI SEZHIYAN (Kumbakonam) : 
He can speak for himself, not for others.

SHRI PILOO MODY : Mr. C. C.
Desai is extremely sensitive. When the 
accusation was made against me personally, 
he did not object. But when it is made 
generally about members of the House, he 
becomes very sensitive. I do not think 1 
should bother to reply to him.

MR. SPEAKER : You should not be 
so sensitive yourself also.

SHRI PILOO MODY : This is a most 
fantastic episode in the sense that I cannot 
understand how an ad hoc method like this 
can be employed to draw out such large sums 
of money from the largest bank of this coun
try in this cavalier fashion. Who is this fellow 
Mr. Malhotra, who can get telephone calls 
purported to be from the Prime Minister’s 
house, go to his bank, pull out Rs. 60 lakhs, 
walk away and give it to a man whom he 
has never met ? Is this the procedure for 
any sort of financial transaction ? Not only 
is this some sort of gross carelessness but a 
sort of blatant abuse of known practices for 
drawing money out of the bank.

I am sure that if such a thing could 
happen yesterday or the day before, it has 
been happening for a  long time and this 
procedure must have been the accepted 
practice ; otherwise, it cannot happen, and 
certainly not for a sum as much as Rs. 60 
lakhs. How does it happen ? Has it been 
happening in the past and, if so, for what 
purpose is this money being used ? Is it 
being used, for instance, for arranging 
defections or is it heing used for conducting 
elections ? I would like to know what these 
funds are for, at the disposal of the Prime 
Minister, or anybody else fox that matter. 
1 would atso like to know what is the 
purpose of these funds, what are the extent 
of these funds, who are to operate these 
funds and what is the procedure for their 
withdrawal and what is its accountability ? 
Why is it that Parliament has no review 
over this money ? Unless I get satisfactory 
answers I  am compelled to deduce that 
there is gross mischief, gross misuse and 
pots misappropriation,
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rShri Piloo Mody]
As far as our friend, Shri Malhotra, the 

Chief Cashier, b  concerned, I would like to 
know a few things. Is it true that Shri 
Malhotra had free access to the Prime 
Minister's house ? Is he accepted there as a 
social worker, as a Congress worker.. 
(Interruptions). Sir. it is your job to keep 
order in this House ; not mine ; it is my 
job to be heard and speak.

MR, SPEAKER : May I exercise my 
discretion and say that you should strictly 
adhere to the subject matter ? Do not be 
aspersive on others.

SHRI PILOO MODY : What do you 
mean by being relevant ?

MR. SPEAKER : You are bringing in 
so many other names. Why don't you 
confine yourself to the point 7

SHRI PILOO MODY • I want to know 
whether a certificate commending his 
services has been given to him by the 
Prime Minister Secretariat ? Is it a fact that 
Shri Malhotra was deputed to receive gold 
and cash at the Prime Minister's residence 
from a company ..(Interruptions) -.and that 
money was later deposited in the bank ? Is 
it a fact that the State Bank proposes to 
start a special service of delivering cash at 
the houses of VIPs and Shri Malhotra has 
been asked to prepare a scheme for the 
purpose ? Has it been the practice in the 
past for the Prime Minister's Secretariat or 
any other institution of government to call 
for money to be delivered at particular 
places ? I want answers to these questions 
and I think the answers to these questions 
would be in the public interest

THE MINISTER OF FINANCE 
(VTTTA MANTRI) (SHRI YASHWANT- 
RAO CHAV A N ): I certainty agree that 
it is fantastic and unbeliveable that an 
officer of long standing, with more than 
20 years of service, should act in such 
a  stupid manner. If 1 may say so, it was 
something more than that But I do not 
want to express an opinion at this stage. 
At the same time, I certainly do not under
stand the way the hon. Member has tried 
to bring in the name of the Prime Minister, 
making Certain mischievous suggestions, 
yvhi^h certainly <Joc5 not become him.

SHRI PILOO MODY : It has appeared 
in every newspaper.

SHRI YASHWANTRAO CHAVAN : 
Whatever the newspapers may say, some of 
these matters are under police investigation. 
It is true that the Chief Cashier has 
certainty actcd in a peculiar manner 
way. He claims that he went to the 
Prime Minister's house to verify the facts. 
When he learnt that the Prime Minister was 
not likely to return for lunch he tried to 
contact somebody else in Parliament House. 
When he was told that he had been duped, 
he naturally contacted the security officer 
who took him to the Parliament Street 
police station and the investigation started. 
And we must not overlook the most impor
tant point 1hat is the manner in which the 
police acted so quickly and wonderfully for 
which they deserve our appreciation. Cerain- 
ly I could say that I have gone into the 
procedure of withdrawal of money and I 
find that this man has not observed any 
single rule out of it. I do not know what 
happened to this man. It looks as though 
he acted under some charm. 1 would say 
that at this stage we should suspend our 
final views in this matter and allow the 
investigation to have its proper course. For 
God’s sake, do not bring in the name of 
Prime Minister or malign that name merely 
because it po'itically suits you to do so.

SHRI S. M. BANERJEE (Kanpur) : 
Sir, I was surprised to read the statement 
given to us. If you will kindly read the 
statement, it says

“At about 2.30 P. M. Shri Malhotra 
accompanied by a polioe officer, came 
to the Parliament Street Police Station 
to report that he had fallen a victim to 
a fraud of Rs. 60 lakhs and the box 
containing the money had been shifted 
into a taxi on Sardar Patel Marg. The 
police investigation started soon there
after.”
The hon. Minister has admitted that 

this gentleman, supposed to be one of the 
highest officials of the State Bank, the Chief 
Cashier, acted in a  stupid manner. People 
can be stupid but this is not stupidity 
alone ; this is something more than 
stupidity.

I would like to know from the hon. 
Minister whether it is a  fact that lie got a 
telephonic call from the Pr}me Miaxst^r’q
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House. Somebody might have used the Prime Minister's Secretariat. I do not 
Prime Minister's name-I do not take her accuse anyone . 
. name-but on a telephonic caJI from anyone 
in the name of the Prime Minister, can the 
Chief Cashier take out Rs. 60 lakhs in a 
staff car and just walk to the particular 
place ? This is a sad commentary on the 
working of the State Bank. I would like 
to know from the hon. Minister whether he 
.has referred the matter to the police autho-
rities or to the intelligence department for 
investigation or whether this will be referred 
to the CBI for a further probe because it is 
.not what appears on the surface but is more 
deep and there should be a proper inquiry 
by the CBI. Is he prepared to do that ? 

SHRI K. R. GANESH : This is a very 
fantastic and a very unbelievable story. 
The question that the hon. Member has 
asked is whether he got any telephone call. 
All that I can say is that these arc matters 
under police investigation. 

SHRI S. M. BANERJEE : We know 
more about it from the press report than 
from this statement given to us. We 
expected something more from the Govern-
ment than this statement. Tint is why 
we gave this calling-attention notice. Shri 
Malhotra might have made some statement. 
What is his statement ? That statement 
should be laid on the Table of the House 
so that we know what he lEts said .. 
(Interruption). 

SOME HON. MEMBERS Why has he 
not been arrested '? 

SHRT K. R. GANESH : As I submitted, 
this matter is under police investigation ... 
(Interruption). He cannot expect me to 
answer what he wants me to answer. He 
cannot get that out of me. 

SHRI S. M. BANERJEE : I do not 
want anything out of you ; I want every-
thing out of the Government. 

SHRI K. R. GANESH : I would like 
to repudiate that there was any telephonic 
talk between him and any official from the 
Prime Minister's Secretariat. It is a fabri-
cation and I want to repudiate it. 

SHRI S. M. BANERJEE : I said, some-
body might has wrongly used the Prime 
Minister's name. I never said that the 
telephone was from some official of the 

SHRI H. N. MUKERJEE (Calcutta-
North-East) : On the Prime Minister's 
telephoue call, can the bank give out 
money? 

SHRI K. R. GANESH : His second 
question was that the whole matter appears 
to be rather serious and very deep one. It 
is true that the whole matter appears to be 
a very fantastic story, the entire way in 
whic'< the operation was conducted, the 
way in which the money was taken out and 
all that. All this requires serious considera-
tion. I am sure the police will investigate 
all that. 

SHRI S. M. BANERJEE : The amount 
is also fantastic ; the story is equally 
fantastic ; everything is fantastic. May I 
know whether the Government is prepared 
to refer it to the C.B.I. ? 

SHRI Y ASHWANTRAO CHA VAN : 
The investigating authority, certainly, 
is a matter of choice. I have no reason to 
doubt the efficiency of the police. The 
speed with which they acted, as a matter of 
fact, deserves appreciation from us. At 
this stage, when they are doing a wonderful 
job, why should we change the investigating 
agency? 

SHRI JYOTIRMOY BOSU .(Diamond 
Harbour) : Sir, I want to make a submis-
sion. Since the Prime Minister's name has 
been dragged to the press during the last 
two days extensively, I sh<'II be putting a 
few questions and I would appeal to my 
friends not to get provoked. Since the 
Prime Minister's name has been dragged in 
extensively, let this House know the facts 
and get a correct position from the Govern-
ment. There should be no provocation 
il.bout it. I am not going to say anything 
against the Prime Minister. But I must 
place before the House cert:.;.in things that 
have come to my notice. 

Before doing that, I must agree with 
Mr. Chavan that the police may have done 
a wonderful job because they have detected 
it immediately. We must appreciate it. 

Mr. Nagarwala is a man who has been 
a teacher half his life and he can never be a 
fit criminal. Perhaps, that is the reason 
why the police have been able to do a good 
job easily. 
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[Shri Jyotirmoy Bosu]
Mr. Malhotra, the Chief Cashier of the 

State Bank has been in service of the State 
for over 20 years. He is not a new 

man, an unreliable man, nothing of the 
sort. He wanted a staff car from the State 
Bank Transport Officer without driver and 
any security guard. The Transport Officer 
told him that the Bank does not permit 
him to carry cash in a staff car and that it 
should go in a cash van which is specially 
guarded for locking the door from inside 
and in which safes are chained. He refused. 
He did not want to take a cash van or a 
security guard. This man some how in 
spite of the refusal of the Transport Officer 
managed to take it in an Ambassador staff 
car. Let this fact not be denied.

Then, no voucher was signed. I have 
seen bfrnkfog operations at least in 12 or IS 
countries. 1 must say that the State Bank 
rules are very much foolproof. It take it a 
surprise that in the State Bank rules such 
a provision exists by which a middle-cadrc 
executive of the Bank can take away Rs. 60 
laVfog from a strong room without the know
ledge of the principal executive and without 
signing a voucher. There must be some 
super-power. That you have to find out.

Now, I am told by some persons who 
have had an opportunity to work with Mr. 
Malhotra that he is rather a nice sort of a 
person who is anxious to help for any cause 
of anybody. I do not know if he is a Con
gressman and, if so, which variety of Con
gress. What is he I do not know. I am not 
going into that. But this much I have been 
told by people who are in the know of 
things, from reliable persons, that on behalf 
o f the State Bank, he had been going to the 
Prime Minister’s house for receiving con
tributions, etc. When the Indo-Chinese 
conflict took place, he had been going to 
the Prime Minister’s house for collecting 
funds, etc. Let us take it for granted that 
Mr. Malhotra was not unknown to the 
Prime Minister. Mr. Malhotra was acquaint
ed with the Prime Minister's office. We 
cannot deny the fact. The Minister can 
deny it. This gentleman used to boast 
amongst his friends saying, “ I have frequent 
conversation with the Prime Minister. I 
know ho* and she knows me." He used to 
boast like that, etc. I  take it for granted that 
h* know the voice o f Mrs. Gandhi.

p ,  SPEAKER : Yoti cannot fo beyond

the scope of the Calling Aftention Motion. 
You can ask any questio.1 on the factua 
side only.

SHRI JYOTIRMOY BOSU : I  am not 
trying to throw any mud on anybody ; we 
don't do that. 1 want to know whether 
there is a special account that the Prime 
Minister is operating. It is done in every 
civilised country, by Prime Ministers, 
Generals, Chiefs of Staff, Chief of Intellig
ence, etc. They are required to operate 
such special accounts. We want to know if 
the Prime Minister was maintaining special 
account and we want to know what type of 
account was this, what was the source of 
the money and what was it meant for. 
Dhirendra Brahmachari was caught with 
cash at Palam airport. I want to know 
whether the strong room and the vault was 
being used for keeping the excess election 
collection money of a particular party ; 
(Intermptions). I Just want to know one or 
two things.

MR. SPEAKER : Don’t provoke others. 
You may say only to which is relevant.

SHRI JYOTIMOY BOSU : I am asking 
the Finance Minister to tell us this. Was 
the Prime Minister operating any special 
account with the State Bank ? If  so, what is 
the source of the money ? I want to know 
whether the State Bank vault and strong 
room was being used for keeping the money 
which was not in the books of account of 
the State Bank of India, Parliament Street. 
These are all my questions. Thank you, Sir.

SHRI YASHWANTRAO CHAVAN : I 
may say that you are allowing your imagina
tion to run rather too fast. There are no 
special accounts which are run by the Prime 
Minister. There was no question of the 
State Bank of India vault being used for 
any political purpose. This is possibly the 
technique that their party may be thinking 
of. But this is not what we do.

SHRI S. M. KRISHNA (Mandya) : It 
is unfortunate that the Prime Minister's 
name is dragged in this sordid state of 
affairs. Anybody can use the name of the 
Prime Minister. The case was made out 
by Mr. Mody and others that Mr. Malfcotm 
went to the rpatipoep Prime Miofrtw.
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Sir, all of us know, including Mr. Mody, 
that hundreds o f persons go daily to Prime 
Minister’s house and no body can prevent 
that. I hope this Rustam Sorab Nagarwala 
is in no way related to Mr. Piloo Mody. It 
is not in the fitness of things that Prime 
Minister’s name should be dragged in this 
peculiar manner. I would like to ask the 
Minister about the rules that have been 
framed by the State Bank of India for 
withdrawals. Shri Malhotra happens to be 
a very senior officer. How could he violate 
every norm and every rule that has been 
framed by the State Bank ? This is for the 
first time that this has happened. It has been 
conceded that on very many occasions in 
the past, he had drawn much larger sums 
for disbursal.

I  would like to know whether the 
Finance Ministry would go into this ques
tion of framing rules so as to see that this 
kind of thing does not happen and see that 
those rules are adhered to strictly without 
any disobedience so that such incidents 
could be prevented once and for all.

I join the hon. Finance Minister in 
paying compliments to the Delhi police. 
They have done a wonderful and excellent 
job, and this House must go on record to 
commend the service o f the Delhi Police. 
Instead of trying to mahgn some highly 
placed officer or the Prime Minister, we 
should appreciate the services tendered by 
the police. I  would like to know from the 
Finance Minister whether the rules will be 
looked in*o again so that such episodes 
would not occur again and again.

SHRI YASHWANTRAO CHAVAN : I 
think that is a good suggestion. Bur I  may 
tell the hon. Member that even before 
we came here to answer this notice, we went 
into the exact procedures and rules 
which are followed. I  think the rules 
themselves appear to be fool-proof, but if 
Some body who is in charge of the whole 
procedure wants to over throw all the rules 
and act the way Shri Malhotra did, one does 
not understand what one should do. Even 
then, we have asked the Bank authorities to 
look into the matter further so that such 
things do not occur again.

wfvTT w m  w t  (spteT); sparer 

m f c  3% i

j h t r  m m  <r$3r $r a w s  

^  i TtprT «rr i w*
tflTfsPT *TI5PT *U TfT I  * rk  sreR JP S ft

^ fsj ’srrar $ *frrerr j’Tsr 
3 T T 3 T |.. .(w rw p r) .. .

MR. SPEAKER : This notice is addres
sed to the Finance Minister and the Minister 
in charge, namely the Finance Minister is 
here.

«ft w fa rc  *rra 

^ r r  j . . . (w ro « rp f ) . . .

THE MINISTER OF PARLIAMAN- 
TARY AFFAIRS, AND SHIPPING 
AND TRANSPORT (SANSADIYA KARYA 
TATHA NAUVAHAN AUR PARIWAHAN 
MANTRI) : (SHRI RAJ BHADUR) : May 
I know whether this particular insinuation 
is in order ? Can such an insinuation be 
made ? I  think that it should be expunged.

SHRI PILOO MODY : Insinuation? 
Absolute nonsense

SHRI RAJ BAHADUR : It is absolute 
nonsense only in the case of those who say 
that.

ifNiTT *nw i w i  :

w o r t  §  i *r«rer 3  w sr  g, *5

aw  irn r %

f  ?ft $ m ,  fa x

fsnT g fa rs r  ^ # r f t . . . ( « T O m ) . . .

SHRI PILOO MODY : You must con
trol the Minister of Parliamentary Affairs.

llfo l<  flW  WTJT : S t ^

STTPT fWnFST »35 WK Vfft’

*r*r #  m m  « m iT t i 

w  sn$*RT • r r w  *mf!TT

|f, W TS eft

f^rtr fawrr tot w  ^ n 1

f a re m f tm t  t o  sew
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[ ~ ~R: m~ iron'] 
~-~ 'Tll'T I f~ crra;:;n: 'J;!'R forrrr 'it~ 

\ii'Of '<!"~ ~ttlfT: fi'f<fiffi f~lfT I ~~~. 11~ 
;r 'SI''Efl'i ;t;ft ctf a:rrcrr;:;r ·<fir ~'<fTi'fT ~) ~~ 
~r~~-f.tii~ ~ om=rq'ffi ~m ~m 
~r. 'fi'it fifiit 'it~ ~) ~ ~ •n~ 1t lfT 
~q'lff f~if ~ om: 1t ~ 51''Efl'i ;tfr ~ 
orr~'Rr ~ ~ar ~r. ~r 11~h"r if ~~ 
'J;!'rcrr~ ·~·~·an~~"~ 6o ~ 
~ f~m. forrrr err~'<~"~ '1;!''h: fori'fl' 'itCfi' 
it;,~ ~'h: at'<ff"(T ~f~~ ~ ~ 
W fCfi' 1j~ CfR~ ~IT\il't:f, 1j~ 'it<ii ~rf:srQ;, 

~'f,f ~ f<ii 51'CTT'i lT'!fT lllTT ~ ~ 
(~); .. 

MR. SPEAKER. : I was very hesitant 
to· admit this call attention notice because 
this matter·is under investigation. There are 
a number of newspaper reports. It does not 
mean· that members can rely on everything 
contained in those reports. So he should 
not put it in this manner. He might say 
'alleged statements', 

~: 'U1f h. ~ ( li~T\il'<l\il') : ~~;:r 
C1iT '[U '1;!'fCTCfin:: ~ Cfi'i?:if Cfi'T 1 ~if Cfi'T ~i?:if 
~ ~ ~TCfi'T \ii'T ij'fi~T ~ ? ••• ( ~T'f) 

SHR.I YASHWANTRAO CHA VAN : 
There is no truth in what has been said that 
Shri Malhotra used to have dealings with 
the Prime Minister and he used to talk with 
the Prime Minister. The Prime Minister's 
voice is known to every living person in this 
country because she talks in public meetings, 
on the .radio and so on. 

SHRI: · PILOO MODY : And to so 
many.dead people also. 

~~ ~· i~T : ~ 'iii?:f <r<rr fit; 
~ttlfT · f.:rc!nm . 'J;!''h: f'm: Cfi?: w:rr ;:r~rm 
<i>l ~ 'SI'en<r ll'~r ~ ~~ .~ · r~ ~ f<ii 
'fliT ~ ~ lFTFIT ? i'{~ ~ lt 
~ Cfi') flffl'T I ffi" lf ~ \ii'R"fT '<I"~ ~ 
f<tt ~RT if m 51'CTR lfi''I'T Cfi'T i'fT1i ~ 

~ w:rT f~ ~ ~T ;f 51'CTR ~ 

lit; TiN ~ ~l:fli"T R<:fr ~T Gfli'T 51'CTR ~- iii i 
~r~ ~r Gfl~m i?:T~r ~~r ~r ? <m 
51'CTR ~T Cfi'T 'fit~ ~TaT ~T lfT 'fiT~ ttm 
~ f~qrf;;rc: Cfi?:T ;;rm ~ f;;r~ it ~ 1t ~ · 
lfT f~ ~~ lt ~ ~ 'l:ittlfT fifCfitm "fTm · 
~i?:T ~ ? 

SHRI Y ASHWANTRAO CHAVAN : I ' 
do not know what to answer. His entire basis · 
is some news report that he has seen. I do 
not want to comment on the newspaper· 
reports because they are free to write what· 
they think right or wrong. As a matter of·' 
fact, according to my information, Shii ; 
Malhotra never mentioned the PM's name, 
when the voucher was asked because. he was 
trying to treat it as a very secret affair. He.> 
was only telling them : 'Why should you 
worry ? I will give the voucher soon'. He 
went on telling this to the other persons who 
were asking for voucher (Interruption). I do· 
not think any purpose will be served by 
going into this matter like this. 

SHRI PILOO MODY : Whose account 
was it? 

P..TT ~ fiiiQT~T ct~ (•Cfrf~) 
ln:r olf<ft~H Cfi'T ~ ~~ P..TT atwr · if t!;Cfi' 
f;:rf~~ ~ ~W ~ f<ii 'flfT oTCfi' lt 51'CTR 
~r Cfi'T Cfi'T~ Q;Cfi'r;fc ~T ? 

MR. SPEAKER : I am not allowing 
it. 

SHRI Y ASHWANTRAO CHA VAN : 
There are only two accounts which the Prime 
Minister operates along with other persons. 
One account is held as a trustee of the 
Jawaharlal Nehru Memorial Fund with a 
fund of Rs, 3 Iakhs which she is operating 
jointly with Dr. Karan Singh. The other 
account is the Vallabhbhai Patel National 
Memorial Fund in which there is a small · 
balance of Rs. 7,000. The operators of this 
account are Shrimati Indira Gandhi, and 
Shri Atulya Ghosh, of all others. 

SHRI PILOO MODY Malhotra 
removed Rs. 60 lakhs from Mr. Chavan's 
fund! 
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